NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH
COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 20.04.2017.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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ORDER

Counsel for Petitioner is present and Counsel for Respondents are also
present. It is brought to the notice of the Tribunal that, a writ petition is filed before
the Hon’ble High Court of Karnataka and the writ petition is coming up for hearing
before the Hon’ble High Court of Karnataka in which some order is passed by the
Hon’ble High Court of Karnataka relating to this case. In view of the fact that,
another Advocate has filed vakalath for representing the 1% Respondent I(/Z\/o{mpany,
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notwithstanding about filing of vakalath for Respondent Company and it 1s also
brought to the notice that, Hon’ble High Court of Karnataka also gave directions
\ynh other .As filed by the petitioner 0&% LA 12/17 to be disposed by the
Tnbunal) Only after taking into cons1derat1?:; as to who will represent on 1*
Respondent Company. Since order is awamng from the Hon’ble High Court of
Karnataka, list it on 28/04/2017. Counsel for petitioner requested for hearing on all
I.As filed on behalf of petitioner. The Counsel for Respondents are directed other
than 1% Respondent Company Counsel for filing objections before next date of
hearing.
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